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orn'hl:s Mr, Justice DL, Mshta, Yiece-Thairman
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arplication for appointment on oompassionste ground

ard his brothers zrs in enplopaznt and siztzcs are marrisd,

3. The applicant’s oontanticn ia that the Goirernment

tlhiz pzouest for sprointment on compazsionzte groonds, have

l_ .
1
bos 3
)
=
oy
LR
2
[
]
0
fate
[N
I\l
=
[RQ
fw)
=t
A:)
=
1,
£y
=
11l
-
b
t‘ P
)
iy
)
|-
3
o
I
[N ]
1
=
A‘l,
o>
1
| o
[ ]

.l
'U
ot
oy
-~
[N]
‘-
ot
b
r$
Wt
W
)]
]
ot}
i)

In fnnexare A=1, it hssz Leen menticnesd tha

Ly zong ars alresdy enployed in privats firms sarning

: bBzen menticonad thet the family iz getiing f. 17297- as familsy
)J\ pension, )
ﬂ\ S It waz also submdtited by the lzarned oounssel for the

21,110,341 and might have been stopped, Whatevzr are the

zreon has o right ko get a2 compassionata
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in the casz of Life Insurance Corparation of India Vs,
Mrg, &zhz NManchandrz Aambellar & Anr, (I7T 1932(2y37 123)

and Umeah Eumar Nagpal Ve, State of Heryans o Ors

(JT 1994(3) 5C 528), The nasze of the
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survive, Their Lordzhios held (Nagpzl's case aupra) that

st bha Lalien intod soosunt., A jokb wn compassionate ground

finanical condition or in wosts abaove Claze IIT and IV,
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remsris sbout the anthoritiszs

and the Government whish read as under:-

"Tnmindfnl of this Legal poaition, acme Governments
and public anthorities have been offering.
conpassicnats empllynent atnstimes as: 3 makker of
course irrzspective of the finsncizl condition of
che family of the 3eceszssed znd sometimss even in
rosts akowvs Classes IIT and IV, This is legally
impsrmissible,” .

Tz, it iz & ozfe in which the applicant is not entitlsd
to get a conpzasicnats enplovieent and no employment can Ge

given, The applicant iz 2 Jowmeres 3raduats 35 manticoned

employment, It carmch he glven a2 a’routins sppointment,
Mumber of 2onsiderstizns tals placs and only in v

exc~htﬁnnzl clrmamstansess, in can be givern, oth

may violats the provieis

3
[©]
Q
h
s
. ke
L)
cr
|_v.
1
|
[}
D
[y}
]—\
I
)
=
)
ot
N
[
I
2
b f
Y

Constitution of Ialia,
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of £l oaze, I do not find it a £it ozse for Jirsoting
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